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Report 

Ref: Report in compliance to the order of Hon’ble NGT order dated 

24/01/2025 in the matter of OA 247/2024 (CZ) Dr. Abhishek 

Parsai Vs. State of Madhya Pradesh &Ors. 

Hon’ble NGT issued following instructions on dated 24/01/2025 

in the matter of OA 247/2024 (CZ) Dr. Abhishek Parsai Vs. State of 

Madhya Pradesh &Ors.: - 

 

"2. Learned Counsel for the Respondent no. 5 & 6 sought a short 

time to file the objection/reply. In the report the facts with 

regard to necessity of environmental clearance and matter of 

EC have not been examined nor reported. Accordingly, the 

State PCB is directed to examine this matter and report on that 

matter also. Reply may be filed within three weeks." 

In compliance to the order of Hon’ble NGT dated 24/01/2025 in 

OA 247/2024 (CZ) Dr. Abhishek Parsai V/s State of M.P. &Ors., point 

wise reply with regard to necessity of environmental clearance and matter 

of EC are as under: - 

1.  As per EIA Notification, 2006, the Building / Construction Projects (built 

up area for covered construction) of capacity ≥ 20,000 Sq. meters 

requires prior environmental clearance. The copy of EIA Notification, 

2006 is enclosed as Annexure I. As per TNCP approval, total built up 

area of Singapore City is 14126.82 Sq. meters., hence environmental 

clearance is not required for Singapore City Multi Storey building, Ward 

no 81, Gehunkheda, Bhopal. The copy of TNCP approved map is 

enclosed as Annexure II. 

2. As per the order of Hon'ble NGT dated 24/01/2025, the Environmental 

Compensation (EC) is to be estimated. The EC estimated as per the 

CPCB guidelines issued in OA 593/2017 dated 28/08/2019 are as under:  

EC (Lacs Rs.) = 17.5 x (Total Sewage Generation – Installed 

Treatment Capacity) + 55.5 x (Total Sewage Generation –Operational 

Capacity) + 0.2 (Sewage Generation –Operational Capacity) x N + 

Marginal cost of Environmental Externality x (Total Sewage 

Generation –Operational Capacity) x N 

Where N = Number of days from the date of direction of 

CPCB/SPCB/PCC till the required capacity systems are provided by the 
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concerned authority. i.e N = 107 (From 12/09/2024 to 27/12/2024 i.e, 

letter dated 12/09/2024 submitted by petitioner to state authorities via 

mail and letter, reporting non operation of STP and notice issued by 

MPPCB, Bhopal under Water (Prevention and Control of Pollution) 

Act,1974 to M/s Crystal H Builders, Bhopal on dated 27/12/2024. 

Quantity of Sewage in MLD 

As per above methodology, the information recorded during inspection 

and based on following parameters environment compensation is 

assessed: - 

S.No. Components of EC Estimated 

Value 

Remarks 

1. Water demand per day 

(MLD) (approx.) 

 

0.0675 

As per population of 

building, the total 

domestic water 

requirement is 

0.0675MLD. 

2. Total Sewage Generation 

per day (MLD) (approx.) 

 0.054 As per population of 

building, the total 

sewage generated is 

0.054MLD. 
3. Installed Treatment 

Capacity (MLD) 

 

0.15 

01 Nos. of STP 0.15 

MLD, was found 

installed. 

4 Operational Capacity of 

STP (MLD) 

 

0 

STP was found non-

operating condition. 

5. Gap in treatment of 

Sewage (MLD) 

0.054 Total Sewage 

Generation – Installed 

Treatment capacity of 

STP = -0.096 

 Total Sewage 

Generation – 

Operational Treatment 

capacity of STP = 

0.054 

 

6 N = Number of Days of 

Violation 

107 No. of days of 

violation is calculated 

from the date of 

violation reported by 

petitioner i.e. 

12/09/2024 to date of 

notice issued by 
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MPPCB i.e.  

27/12/2024 

7 Calculated Marginal Cost 

of Environmental 

Externality  

0.00433  As per Environment 

Compensation 

guidelines Table No. 

3.1  

 As per the above data 

Environmental 

Compensation 

Rs. 2,49762/- EC= 17.5*(0.054-

0.15) + 55.5*(0.054-0) 

+ 0.2*(0.054-0) 

*107+0.00433*(0.054-

0) *107 

EC= 2.49762(In 

Lacs) ( Rs. Two 

Lakhs Forty Nine 

Thousand Seven 

Hundred Sixty Two 

Only) 

. As per Environment 

Compensation guidelines 

points 1.3.1 of f “In any 

case, minimum 

environment compensation 

shall be Rs. 5000 per day” 

Rs.5,35,000/- Total No. of days = 

107 

Environment 

Compensation will be 

Rs. 5000*107 = Rs. 

5,35,000/- 

    

Conclusion: Therefore, estimated Environmental Compensation on “Singapore 

City” Multi Storey building, ward no 81, Gehunkheda, Bhopal is Rs. 5,35,000/-

(Rs. Five Lacs Thirty Five Thousand Only)  

 

Hence, it is humbly submitted before Hon'ble NGT that environmental 

clearance is not required for Singapore City Multi Storey building, ward no 81, 

Gehunkheda, Bhopal and the estimated Environmental Compensation on 

“Singapore City” Multi Storey building, ward no 81, Gehunkheda, Bhopal is 

Rs. 5,35,000/- (Rs.Five Lacs Thirty-Five Thousand Only). 

 

 

  Dr.Arti Agrawal 

Scientist, 

RO, MPPCB, Bhopal 
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